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2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subliect metier of the
grder  agalvst which the applicant wants redressal 1s within  the

Jurisdiction o f the Tribumal wis.i4(1:} (brlia} T of thes

fAdiministrative Tribunals Pet, 1983,

3. LIMITATION:

The spplicant further declares that the application g

L

Within  the' limitation poriod prascribed in SBaction 214(13 (a0  of

the Administrative Tribunals act, 1985,

3 1

4. FACTS OF THE CASE:

{1} The applicent was appointed as Junior B

sy $iwil:

i FET (Civil Wing) with effect from 20.01.1577, Ag e

el sting rules, v Divil Wing  of L
communlcations, Buniﬁr Enginesrs (Civil) are recruited in tha
stale of Rs.1400-8300, at entry level and afber Eﬂmnlﬂiidﬁ of 3
years of sesrvice in thae grade. subject to fitﬁﬁﬁmﬁﬁ the  Junior
Engineers are pleaced in the scale of R, 1&40-29007/~,  The JTunior

Enginsers  who hHave completed a total of 1% vears of S@Tvice,

{subject to fitness however) ars placed in the next higher

i
!"’:
Ei]
fomt
i

A
™
i
!

0f Rs. 20003300, In the case of Junior Telecom Dfficers,
same  department (Telecomt, the eligibility for placing  them  in
digher  scals  of Hs.2000-2500 1s on completion of 18 vesrs of

L.
i

otal service.

e While the applicant was fumnttioning as Jurior Erginesye

i

in  the JSocale Figo 1400~83007~, the fiovi. of India, Ministry of

Communication, Telsbom Dommission, New Dolhi

¥

Moo &3/ 87--CEE dated  F.5.19%1 granting  a higher gl crf’

He . 2000-35007/~  to the Jumior Engin

s (Divil) on completion of

w1l

in the pay

19 vears in the entry grade of J.E.

It s S

the
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SEAGE NO. o Z0
Re . 14002300, o the basis of senlority-oun—Fitrnees. The said

DTS & St fhey stipulated that the Frigher

ot
R 20003300/, i & non-functioral seals #s thers will b e
change  in the duties sl responsibilities. It has been  fortheor
derided 11 the gaild orders  that the Jurid o Engingers
Livil/BElectrical) of B & T Eiv%l Wivg who could rnot b o erned el

a-

o the post of Asst., Eregiovie

= (D/7ED) in the pay scale of  Rg.8000-
SO/ dus to the nom-avallability of vecancies in the Orade of

Asst. Enginesrs  shall be allowed the scale of fAsst,

163 L et

i.énﬂ Re . SOO0-2506/~ on & personal besis, after completion of 15
vears of servics {ﬁ the ograde, &wmﬁutﬁd'frjn the date of esntry in
the basic grade of Rs.lae00-B300/- on the basis of seniority-—-cume
fiomesa. It was further stated in the HBame ordars th%“ s and
when regular vacancies in the grade of fsst. Engineer{C/E) bocome

avallable the JTunisr Enginesrs (078 BNinying the psrsonal

promotion shall bes adiusted against those vacancies, subjlect to

aobis@rvance of normal o procedure.  The benefit of firnation of pay

under  the provisions of FR eSE{Idtariiy whall be allowed at the

B}

time of granting the parsonal scale of Fe. RO00-3500/ -

(3} Tt is furbther submitted that in tﬁe light of thﬁ- oo
dated 9.5.1991, the applicant who had compieted 15 years  of
SErVIce  in o the grade, compputed from the date of Enhry in the
basic grade of Fs.l400-2300/- was placed in the pay ﬁcaie of
RﬁeEDQQhaﬂﬁﬁf—.wuﬁ,f, 1.1.if;u= The applicant was given lateral
promotion w.e.f., 1.1.1%92 after completion of 5 yaars of
gErvice as Junior Engineer (Divil} iﬁ the scale of Re.2000-350G0/ -

withouwt higher responsibilities with reforemes g bho DaT,  New

Delihi by No.s-8-/87-05E dated F.E5.19% .

() It iz further sUbmitied that as  the VACATHIIES were
available, the {Ind Respondent had promnted the apolicant  i.

regular vacancy as Assistant Surveyor of works w.oo.f,
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pay stale of Rs.R2000-3500/7-,  In the sald order, it was

‘

specifisd  that though the officials who have beesn Wkl

o
bl
i

(Civily  Cin the applicant’s case as ABWIC) on adhoo
comtinue to  be posted at the same post  wuntll Fuy bher
Sccovdingly the applicant was desemed to have besn promcb
{23 w.b.f. B2.46.19%98, LQH@@NMDH% on hiis vertical promeo
all purposes. The applicant was entitled to pay-fi (At i
ot of the vertical promotion under FR P2 (1¥(a) (i,
had assuwnesd the chargs of higher rasponsibility w.e.f.
The applicant W%E<§EﬂiEd the benefit of ths provisions
under FRORE(1 (a3 (1) by ths VYih Respondents.

(dr? As per the instructions contasved in the Lo,
vy S No a3/ 28-FAT. ‘daﬁed E,Q.i??Q and 28.10.%4, 1t was
that notional fixation of pay has to be allowsd to foiﬁ
the date of promotion effectsd after 1.1.19%0.1.e., the

which the lateral advancemsnt echemes were introdoced. U

,

said instructions, 1t is also stipulated that the actual

would be ~given from 1.4.19%4 i.e., firom the Brescy 1 v d vigg
- . ! o g o - . :

particular fFinancial  year 199470, M other o

ok ai red irn latter dated P.9.19%% have rvemalned  un

it
=
o
—d
Py

.

olomarly

g AS

o -
i

orideres.

et as

tion

VOO

Since

BELELTE

covthal e

bl
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RN
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date

TS

.

panefite

of

ol Bl

—ghanged.

R.19%

fe per the nstroctions contained iv the lebtter dated 2.

waz  alen stipulated thaet sven adheo promotion against b

fien g bmay

varancy For  indefinite periocd. Bub, howsver Tidnssly

regillar i sed without break will alen DAY by

1
reznonsibility and therefors the appniicant iz entitlsd

i1

b 13

WAL 1ERE. In the

'L»

onefit of FR (PEI(T) (at{il. wee. . 282

tha clear  instructions mentionsd  above, the appli

Reopondent on 27.10.19%953, W
v

[y

rapressntations to the Is
recommendad For oonsideration by the EE, PCD, Hyderabad

the benefitse as reguested by the applicant vide his L

Tight
cant

frich

to sxbe

MR OLG)

FODHA9S5/29533  db.7.2.1995,  Havivg come to know that one  of

Juriior Mr. B, Venkatswamy, JE to AE(CY was given the ¢

sonbod s b

1i g-:r‘fr .

Delihi
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applicent had also made his S @ o r&pre&egtatimﬁ i

ot
ii
o

[
H

Respondent  on  15.3.1997, requesting to gxtend the bhanstfit,

Fued

still pending its disposal. A the applicent who is  simllarly
placed  like that of dT0s of Telcosm has  no obther  alternative

except to approach this Hon'ble Tribunal seslking redressal of his

grievance. Hence this application pefors bthe Horn'ble Tribunal.

5. BROUNDS FOR RELIEF WITH LEGAL FROVISIONS:

i1

&l

{12 It iz respectfully subeitted that fthe  provisions
cortained in FR 220D {ay (1) clearly indicate that:
FR 2oy {13 The initial pay of a vaerﬁmmﬁﬁ 5ﬁrv&ht‘ whio
s appointed o a post on a time-scale of pay iﬂhragulaﬁﬁd as
follows:y
{arill Whenre & Government ssrvant holding 'a DSt .
mther bhan a tenars post, in & substantive or f@mpﬁrary 3
nfficiating capacity ta pyomobsd or appmiﬁtﬁd v &
substantive, tesmporary or offlicliating ﬁ&ﬂﬂﬁity,‘ﬁﬁ the Case
may b, subiect to  the fulfilment of the @ligibility
=

conditions as proscribed in the relevant Recrultmant  Rules,

te  another post carvyving duties and  responsibilities  of

T3

greater importance than those atbtaching to the post held by

i

sale of the higher post

Mim. fis initial pay In the Lime-nd

shall be Ffized at the stage next above  the notional pay

i

arvivad at by increassing his pay in respect of the lower post
!

Raelod by him regularly by an incrsaent at bthe stage at which

ARt g Fiay has accrued.

{7 It i1g submitted that the applicant was given the highsy
soals of pay oconsequent on completion of 15 years of ssrvice and

was  placsd  in the  scale of  Re.2000-85007- oaven betors Lhe

promotion to the of Gset. Englinesy. Imitially he was

provpoted on adbhoc/temporary basis, which promobtlon continued $ill

comtd. e e
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e was regularissd, The promotion to the post of Asst. g i mser

from the post of  Junior Engicser  (Civil)  involves Frighesy

responsiinility and duties of higher nature. anc

therafore undsre

the rules guoted above L.m., FREE (I)(ai{i:, the applicant was

entitled for the beneflt of fixation of pav consequeant  on his

promotion to A s cadve under the saild rule.

The applicant  waz

alveady placed in the highsy scale of pay of Re.2000-28500/«

iz

ko his lateval promobion on compietion of 15 vears of

BRTY LS

the basic grade of JE(C). On his promotion to the next caders  of

Assistant Engineer in a vertical promotion, he should have been

granted the higher fixation of pay as per the rule statbod HLUDITE

The Rule FR E2E(I)(a) (1) clearly lavse down that promotion  to

substantiative or temporary oe officiating capacity as the gaze

may  be in a post carrying higher duties and responsibilities of

greater importance than those attached to the post held by him,

the initial pay in the time scale of the higher post shall be

the stage next above the notional ey arrived  atbt by

increasing his pay in respect of the lower post held by Mim o

regular basis by an

lncramant &t the stage at which such pay ha

o
it

accirued, I the  light of the clear instruchions

it

ot FR

Iy
ny

(DX ad (i, the applicant should have been granted ong  incrameng

consaguant on his promotion to AE cadre and another incrsment For

shoulder ing Fighier responsibilities and didbies., it ig

gvident from the situation that the applicant continusd Hc

the pay scale of Rs,2000-3500/- both

it the cadre of  JE¢

(consequent on lateral promotion by virtus of 15 vears of service

in the basic grade). and also in the promoted  post of  Asst.

Engineer, carrying the very same scale of Rs.2000-S500 7 - inspite

of the post being Righar in grade and carrying the higher duties

and  resporsibilitises. I is also clearly stipulatesd +that Gbthig

Danaefit is availabls

ever: Tor the post of teoporarv/adboc  pature

and irvespective of the period of the post held by the ofFicial.

] 'S o8
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3. Whereas the Respondents have no locus—standi to reject
the claim of the Applicant. This observation iftself is in clear
viglation of the rules framed there under and the specific

provision provided under FR 22(I){(a)(i) of FR & SR Rules. The

impugned order issued is in clear violation of the rules under FR
& BR and needs to be set aside in liminae, duly granting the

benefits under FR 22(I)(a)(i) to the applicants herein.

&4, It is fuwrther submitted that the other Departments of

the Govt. of India i.e., CFWD etc., have already grahted and

? implemented the pay fixation in similar circumstances.
(3) It is further submitted that in the similar
i circumstances one official Sri M. EBabu Frasad, working as ﬁs%t.
- Director (MARR FTS! in the office of the 1l1lrd Respondent,
who was similarly placed was granted the bene%it of fixation of
pay under FR 22 (I){(a)(i) vide order No.TA/ACA/1&—4/93-F4
dated 13.11.1994. Similarly another official by name
Sri B. Venkataswamy JE to Assst. Engineer (C) of Nlzamabad Sub-
'}' Division was also granted the same vide order Né.S?(E)/TCDH—

1/96/7774 dt.25.7.19946. While on one hand the Respondents have
been implementing the instiructions of DoT and granting reliefs to
juniors to the applicants, the same benefit was denied to the
applicants on the ofher hand in wviclation of principles of

natwr-al justice.

Therefore, it is just and proper that this Hon'ble
Tribunal may be pleased to direct the Respondents to graﬁt the

reliefs prayed for in this 0A and be pleased to pass such other

and further orders as. deemed necessary.

s 2

comntde ..
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&. DETAILS OF THE REMEDIES EXHAUSTED:

The applicant declares that he had availed of all the

remadies avallable to him under the relesvant service rules,

fogrieved  against  bhe inaction on the part of the

Respondents in Tixing the pay of the applicant conssguent on faeath

tateral arnd vertical promotions to the cadre of  AE, hs had
.r@pr95Eﬁt@d on 27.1.1995  and  18.3.15997 respectively. The
foplicant had made appeal to Ist Respondent on 13.3.19%7,  which
is not responded.  As the applicant who is similarly placed, has
ro obther alternaktive except to approach this Hon'ble Tribunal.
7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:
Thea applicant  further declares that he Mas not
previously filed any application, writ petition or it vegarding
the matter  in respect of which this application has  been male
- hefors any other court or any other authority or any other  Bench
af  this  Tribunal, nor any such application, Wreit FPetition,  ov

sUit is pending before any of them.

8. RELIEF(S5} S50UGHT:

In wview of the facts mentioned in para (%) above, Thes
applicant prays for the following velisflsi:

1t is respectfully praved that the Hon'ble Tribunal may
bhe pleased to divect the Respondents to grant the fTization of pay
under FR g2 (Iytayd{i) fto the applicant, conssgusrt o
shouldering higher responsibilities and dutlies in the cadre ¢
fAsst. Eagineer (Civili, with effect from B28.46.1792 with all  the
] : consequential benefits, declaring the denial of the benefits As

arbitrary, illegal, wn-warranted and in violabion of Articles 1§14

o 16 of the Comstitution and in violation of rules framed wnder
FR/ABR, and be pleased to pass suoh other and further  ovdesy or
orders as  bhe Hov'ble Tribunal may deesm Fit and proper  in bhe

cirocunstanges oF the cass.

oo he . .
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9. INTERIM ORDERS IF ANY PRAYED FOR:
Pendimg final decision on bhe application the applicant

speks the following interim reliefls):
f

It i respectfully praved Lthat in view  of  submission
made above, the Hon'bls Tribunal may be plesased to decide the 0OA
by fiwxing an early date for final hearing. in mvﬁgr o enable him
tey veap the fruits of the orders  of  this Hor'ble Tribumal,
pencd ing diapmﬁal of the 04 and be pleased to pass such obther  and

further order or orders as the Hon'ble Teibunal may. desm T1t  and

necessary in the cirgumstances of the case. "
10. NOT aFPFLICARLE:

11, FARTICULARS OF THE BANE DRAFT/FOSTAL ORDER  filed in respech
ot the apﬂlicétimﬁ fee s
1. B9 /P00, No. Q l\,,‘ a|l|02:1
2. Dates S‘\n\“ﬂ

3. Feses Rs, 00/~

4. Mams of the office of lssle: FW&JLan Tgkwmh
¥, Namz of the office payvable atb: C&P*? }{%ehbbﬂil

1L LIST OF ENCLOSURES ‘ j @ Sb\ r.:i&
HluoMo. Details of the documents FINmE 1 e ‘@Dwmm

A% FER THDEX

VERIFICATTIOMN

I, E.AB. Pillai, B/o. &Cf¥ (?(LQJL ’ agad about

. -t .
53 vaears, Asst. Enginser, Telecom Civil Sub-Division, Tirupathil,
diz heveby verify that the contents of paras | o 4 aﬁﬁré to 1E
ars  brus to the best of oy knowledge apgd belied and para 500 bee

lieved to bs true on legal advice.

SEGRETLRE OF THE aPPLICANT

f
i R ML 7 [,
"
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Sir,

Froﬁs-

TIRUPATHI
K.A.Se PILLAI, | DATiD: 13=3-97
Assistant Engineer, :

Postal Ci+il Sub Division,
Tirupathi - 507,

To

The Ehairman,
Télecom Commission,
No.l Ashoka Road,
Parliament Street,
New Delhi.

(THROUGH PRCPER CHANNEL)

Subs~ Implementation of FR 221(a)i the Pay

fixation vertical promotion as A.E, -
Reg. _

Ref:~ My earlier representation dt., 27.1,95

-~10zn=

Kindly refer to my representation cited above'and
sever&# rewinders there on regarding fixation of pa? of JeE,.(C)
when got regullar vertical promotion in the scale cf R,2000-3500
after getting personnel scale of 2000-35C0 on dompletion of

15 years of service.

It is once again requested to cause immediate action

in
the matter, Since this issue is very badly delayed,

Thanking you,

Yousns faithfully,
|
J

[ceewstl—
L4 A P

( KoA.S. PILLAI).

].) VoA e ]

(;ﬂr]
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INDIA

To'

/The Supaxintﬂnﬂinq Eingineelk
postal Civil Circle,

BOMBAY - 28. |

for the grant of
under FR 22(1) (3) $2)
Srie Ko Aa Bo Pilla.ﬁ-g M"

p

L] » L]

pleassd £ind nerewith enclosad .
‘one r@pragﬂnuation received f£rom Sri.
pillal, hsst Enginest, postal |
addrBGSQdi

KeBelo P

Civil subeDivision, Tirupatd

o the Chalrman e TelaCom poard,

Delhi regarding grant of pg% figation |
or ‘

penefit under FR 22(1) (a)

gub$ Porxwarding of reproacntation
pay £ixation |

ot
w3 e

Neow

onward forwarding to the higher autho-

ritieso

encls One

2| —

Exacutive 'Engineel
poatal civil Divisian
Hyderabad - ld

py tod
ieK.A.S. Pillai Aﬁato E'ﬂji _eer.
{rupatl

Postal Civil ub-Division.
for informati o

\ mxecgtiwewnngig ax -

[0\

Pg/6-7/93-84, 10000 Panchavath Art Printers, Hyd

}




The Chalrman

. Telecom Board

No.1 Ashoka'noad
o [c43 Delhi .

X8 as per o

to you sir,

4

4

Date 27.3.95

- in thig ¢
(1) facility j

Promotion vide ref
Yere given vide
becn deprived fo

request youp
benefit o the
vertical promot

onnec tion,
n res

ion for whieh act

Thanking you szir,

Place ; Tirupaty

bty et e

!
Cy o
" Sil", , ..‘ "
F, .+ Through Proper channel. | \ _
Sub ¢ Grant of Pay. fixation benerit wnder. F
for JE-Civil ang 2R Ci
Reg. ] \
Re t 1o 10T, Ko, 4e3/ghwpsy dt.28,10.94,
2+ ~IOT. No, T=1/83-88A (Pt) at', 22,12
: K . C N
I beg to submlt the follewing factg Lor
and Tgvourable SR2rly orders,

‘Yoﬁb.
\ -

Given Rs 2000~3500 °

%cale when I M
b Service ag JE an 1.1,92\@nd oy pay )
3 d in accerdance “with FR 22 -1!(&5(1). Laten I got 2
Tegular promotion and joined on 27, ]
ut, ny pay wasg not £i

22(1)(a)(1).

R 22(1)(a)(1)
vil on’tHeir ve

+J2 ag verticalyipy

B

rtical promotion . .

. t 7
0933 /

“

kKind consivera” -

OO tionew . &,

I appeai to
5pect of Jros and SPEg w
erence 4 cited »
refercence 2 cited
r JEs ang ALG of

your

£oodself thit FR 2o ¢
ere given;knhvertical

Wi
\|

LY

3)(a):h

2bove and fop A40, LAOS and SAOs ’
above.,  The Bime facility. hag 4
civil wing in th

Civil wing JE&/&E& in

2 department,

.
¢t of thuse whe got

of Kindness I Shall ve graterul

Yours faithfﬁily,
(K.A.c [ Fillai)
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flven en Iivnnge bagls, A8 and when repular 0 %' 4

vacancies in the cadre of pssistant mpinecer/ 0 L e
Assistant niroctoroiorticulturn)'arisn, tha ﬁaﬂj@"
Junier mngineers/soctional gfficers enjoyving RANN
personal promotion will be adjusted afalnst 20
thrse vacancies, subject o cbservance. of 'normal
procedure. ' S

(11dy In the matter of ray fixatilsn, the ‘Junior

wugincers/sectional ofticers(dorticulture
allowed the rorsonal seale 0l Rs.2000-3500"
will et the benefit of FuR.22(T) (a) (LY.

(3. oo being granted'pnrsmhalvprdmotion théljhnjor
wirineer/9nckional qffi¢cr0{opbicu1ture) will

continue to perforn the same 8 xies/ﬂuncmiﬁnﬁ“ﬁmﬁﬁﬁﬁp&ﬁ%;gx{”'

M

of Junfor wmnginecer/neetional 0 ficor(Horticulturé).
2 Thls order superscdes all othor nrders Lasued
In regard to revised Pay scaleos ol Juntow mnginwnrs/ﬁectional
olficery@iorticul ture) in the CPUD, Dased on the recommendationg

of the PFourth gontral ray corntlssieon. . .
. . "
R e ordersTroparding placement in the  seala of
Rse 1GA0-2G00 «fter & vonrg of service will he offcctive P

from 1.1.88 while theae relating to pefdrnal prometion
Atar 15 years of serviee will be-offective fronm 1,1,91,

. : ' - 1 - . K

4. . Wils Tasues with tnn concusoonce of Pinanée

Division(wgﬁ) vidn thedir Hnosﬁh,W&WKDAJQI,MQQtQﬂKBloBG1991,
e LT

-

AT T “¢wk'hk . . ‘
Tl ./r_"., ‘if nes fai Lh[‘ul]y,
i | s R . .
I ‘. .t ' k ) ', k},{h;._. [ .
e '..:' .. . L ‘\"_hm“ 1}“_',‘:«‘...1 ’/’:'T,/:".
h e m.mxﬁﬁﬁmWHWWMm)f

LeDutygoficnkary to the nove-nennt of Tndta

S Qony boge

Te windstry of Pinsu. oy Dopartnen s of wxpenditure with
rotference to D,O,Nu05(33)/90~W£TIK135/S%790~1, detod
BGQ‘JOOO "

e The pepartment of personhel and Mraining with reforence
to thelr D,0.N0.7/4/89-pay Pt.TT datod 4,9,90.

, e T cublnet scerotariat with rnfnronceAto their.
: communication No.50/CH/90, duted §,11.90.

4. copy for iuformation to Finance DiViﬁiﬂn(W&W);‘Niniﬁtry
of yrban povelopment, with refovar-n ta e =620/ 4%/ DT /91,
21.3.,1091., : . i

Copy to P.5. to UDM/sceretaryN(i)/ JSCW&)(:r
' /

RN IR Ratentdall IR

2( LR . L
- AT e

7A( S.Rancannthan )
Yeputy Lecrotary ta tﬁé;govta of‘Tndia

|0
>

Rl —— v e L} _——— e



'

o B ,@-_?C'I' -f )

él‘- - / ‘
e ° . . NCe12014/2/87.%4 ‘
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T , Mirdstry of trban TEvelopment

R { vorks pivigion )

— —
'

e New Delhi, dated 22,3,1091

TN : v ; , .
~ - T oo . . .
i The‘ﬂi?ncﬁor Ecnﬁﬁat,(WUPRS ), ' j .
CrRab, i enag pewan, - 00 ? ST
Hew Dalhty . ¥ o wlth 50 spare coples )

Zubjeet <L Pay-scoele of

. k . ‘ -t - Kin: el 2t

Junior wmngineerg of QPwWn

e

b B K

LT ozm dlraciaed to sav that *"v cnestion of prant of
uniform povescnis 0 18, 1340=2000 to al . R Junior: rmpinhere
and g=ctionnl cfficera,ﬁ}orticulfure? s SPWD and prant of
peraoal prootion So-them had heen Dot sonsideration of the
Governrent L487 guite somstime, pter careful-censideration,
2t hasg now Been docldad DY Governmcnt as A e s

(i) There winl B2 fwo scolas of pay for gunlor
o Engivoers/eantional foﬁcan{Horticulturn) in
the CPU0, viz, Ps, 14000500 and Re, 1654 G-2200 and
the dnaumbenis bhcreol will be desiprared ag
Jundor waningar/ssetional officer(Morticul tyrey
In the grats of mw14G0~?300, and, Junicer ©
Eugjﬁnerﬁqqctinnal fojCﬁP(nnrtlculﬁure) in the
proce of NAal0-2000, 4 entry prade vt b
R5e 1500-2300,  tha Junier mnginomrs/QPctinan” ,
orfircru{nnrticplturn), on conpletlion of 5 yearg-
. . seTVIte dn o entry grade, wlll be Placnd tn the
. . scnle ol Is5,1510.2000, subjfent to the veinchion of
) vnlita whids hizfer grade will not be trented
as a promotlonal ane bon wiil bo fAon=frneiional
and the benefit of FR 20y oy () wilY neotthe
sayUig tha Digher

ag

a0 [l

acnivcibley wile fixing,

5 T gradd, ‘as fhere will bo no shenie In dutles and
‘ - reesponsinhilltles, o PR
. ) . L1 a ! . \i
(11) Junlcr mngineers/snctional cfficars(Merticulture),

whe could net be prometcd to tho post of wsalsstant
wnzineera/Rsglgtant Lirectors@iortlculturey 1n the.
gcalo 0% RaKO00.3500, due to uon avatlahiiity of
vacancleg Iy tho grdde of paslstant wnpgineess/
Aosiociant Dirnctors(ﬂorticulture}, will bhe allowsd
tita scalp of pesistant meincer/jesigtant plractor
(Hertlculture) d.c. BssZ007-3500, on a parucnai
: esley arser completlon of 15 years of frtal
service as Junlor wngincer/qecticnal officar
(Horficuliurc), 7This personal promotlon witl ba

. ; ’
vl

'
i

/[( N




‘ - 2 s '
; ih) A3 par tha aforesuid-GQVurpment dacisican, thin Divccues
. Lata O.M, NS, 7~ 11014/1/86-FC VI {vcl  I1) dategd 5.6.1967, 11.u.19¢)
o & 4,5,19390 and OM, HC,26017/1/65- 08 VI dated 18,5,1089 huroby, )
\ stand cancel lud,
3. With effect from 1.1.1991, the Jynicr Bnginears Civi
S & Elactricals and the Sscticnal Cfficers %1orticufturc)au£ céwﬁ,
B cn thelr completicn ¢f 15 years serviee may alsc be given fur- - -
’ cthar higher Pay Snala of n,20 0—60—2300—EBT75-3200¢100-3SOQ.Ln -
i personal hisi:, Ihis perséna promotion will L cdyen on fitnos,
'1 Lasls subject ¢ vigilance eleardince by Q@ OPC cCuprising vili-
’ (1} Superintending Engineer concernagd;
(11)  Ancther Superintending Engineer; and
(111) An Execotive Engineer, preferably belonging to
. 5C/SY Comamunity, ,
T In the case cf the Secticnal Officers Horticulture), Qa,
the DPC will cenprise;- '
1) - Directer {(dorticulture)
LMty o sdatetenar Diréctor (orticulture); ana : A
T (ii4) . Deputy Diractor (Horti=ulture), preferably
_ - belonging tc SC/SY Cunnunity,
4 , While qranting pcbsmnal pramoticn e the scale oF ks, )
2000- 3500, the fillowing ecnditicns may be specified in Lhe
crizr to the individual Junicr Engineers/Scecticnal vificucs
concerned; - .
o 1) 7 the "Pay scale of R.200 3AR00 has Sttert @l ol -
) ( )- Lo 'L‘.I‘IC:I% f;ff:.‘ulyo':n! pe%.&:gﬁaf pasl s lllud g anlimen
. ) . rogular vacaneiaes in the Cadres of assistaont _ '
' Engineers/Assistant Directoers Uiurticultqyg)
: : arisa, the Junicr Engineers/sectionsl vEtficars
- Goujoylng this perscnal premetion will be adjusted
C . dgalngl those vacaneies subject Lo uhsarvance GF
i nermal procoduco,’
. < '
| g‘ o (d41) e being granted this porscnal prometicn, they

Wwill cintlinue e perform the sane ﬂuLiuS/Iunctiu;S
¢k the Junicr Eugineers/Secticnal CEficers (livrtil
culture) .,

. (124)  in the matber of pay #{xaticn allewing them pepe
scnal scale of g, 20C6~3500, they will geot benefic
of FR22(I) (a) (1. ' .

-
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Development letter No.12014/2/

In the case of {
the DPC wil} ccn

’ ]
. B *
3 Ny "
): (S '""":‘ , .,- ! e
™~ ‘ - — . v e . T
S8V rnmend” 8F Inafa \- [y ]
. Directorate General ¢f hﬁfﬁﬁﬁq{ ‘W\'&sﬂ.‘ :’
cantral Public Works Departmqntmnqung
. Perreranae Ez-{lq‘a ;f,:ﬂl] :
- S S . _ e d Cewyral OI
» N A 11014/1/91-BC vT New nelnBydspial 34,
' cooe . OFFI CB MEMUKANOUM Ceatest Padls ‘_:‘_f fE ‘ i'
‘. LI .-" . ’ . '-%‘1@&“ [ SR Q:“'u" . (;
';“i 'ﬂ‘ijj:/ﬁ S Gdivun e, vdvrafiee o
Subject i-'pay seale ‘of g

unio;-Eggineers(Civil & Electrical)

Cf CPvd ang Secticnal 'Officers Horticultyre) of
C.P.W.D. o . ’

'Otoo!o_oa..u-.
1

The uhdersigned 13

N . dfrectcd to refer to the Gevern-
ment ¢f India's

5 decisicn contained in the Ministry ¢f Urban

87-EW.2 datey 42,3,1991 \Cupy
0sed for guidance ang Necesgsary action) ang tg 54y that
effect from 1.1,198B6 the

Junior Engineers (Civil & Klaecrri-
and the Sectional Officers Herticolture) of Cown Gn

zrvice in the entry grade pay
e of k.1400-40—1800~EB—50~2300(Pra—ravi

15~ 500~ EB- 15-560-20-700) may be placad
scale of R*;.164'0-60—-2600—EB-75-2900, sub

in the higher grage
nfit and vigilance clearancge, by a Dp

Ject t¢ the rejection
L compriing ;-

(1) Suberintending Enginec

I Ccuncerned;
(i1,  Ancthep Super

intending Enginver; ang
(i11} an Exeeutiva Engincer, preferably bulenging
tu sC/s7 Community,

Uicrticujtnre), Clvn,
prise;:- _ ‘
(1) Direceor (HcrLicw}ture)

(11) Alditicnal Dircctoy (HcrticuituLu); D

viii)  Deputy Directer Giorticulture), prufugably
belonging €4 SC/8T Community
(3) whilc
2900, as nenticnesg
ricall & the
ticnsg nay be
© Engine

granting the highep
abiove te the Junior
Secticnal Ulficers
Specificd in 1he
ers/Sceticnal vificers

grade scale i ks .
Engincers (Civiy o
Gicrtyculture) the Lellowis,,
crider to the individuya)l . v
ccncarned;

the hignor grada cf yealae cE Rea 16402900 will
NCt be treaced ag o promcticnal “one but will
be ncn-functicnaly and the benefic cf PR22C
- DCw FR22(I) (a) (1) Will not pe WAnissible ¢
. them, ag there wil} be ng change {n Lheisn datiag
‘ ang TeSpinsibilitiag, -

P, l-—-.-A..-'-"'\...,_ ,_.l"ﬂ"'-\l,,,..»--..n-.-o--.#—

o n s vaganeny

e T
- —————
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+
-
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5. S.Es}/ssws‘/Director of Horticulture dre reqguestod

Lo take {rwediate acticn te held che pDpe meetings te implement
the decisicn Within six wesks from the {sgue. of this O.M, ang
send a report of ccmpliance te thig Directcrate within a WEek

Cf helding the Lpe maet i ngs alengwith the ceples ¢f the crders
1ssuad, : .

6 ™z lesues v kh

- the concurrence cf the Ministry cf
Urban D,y Laimnt ;

/,;-5'7 o J 'f
% =

. ( Suni)l MURan Das ) _
Daputy Directer of Administracicn

1. Al Migs Enginears of CPHD )l yaticn & Appripriate
Mtherities of Income Lox Department:,

$2- a3 SRR ractoy of Hoertdient tore in QWD ,

. Ministry o Qrhan Devel cpmane with rofercoce
letcer ne, 12090

G thedir
AL/ O EW, 2 Aate) 22.3,1991.,

Copy Lo

1, BC.Y/ X1 1re « 1x Sertiong

R U3 Lo D.G(W}/ﬂlcﬁ/UDQ/Ph tC D.A/noa_I/mnn-ll/nmaﬁllx/
o ey, ‘

A PUKL Ghicsh )
Secti@n Officer

-

[)iil// :
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o, GOVERNMENT OF INDIA

Y MINISTRY OF COMMUNICATIONS
TELECOM COMMISSION

No. 6~-8/87-CSE NEW DELHI Dt.. 09.05.91
ORDER

Sub:- Pay scale of Junior Enginsers{C/E) of‘P.&.T Civil
Wing ~ Regarding.

- -

The undersigned is directed to say that the gquestion of
grant of pay scale of Re. 1640~2900 to the Junior
Engineers(Civil/Electrical) of P&T Civil Wing has been under
consideration of this department for quite sometime.

2. After careful consideration, the Telecom. Commission has
been pleased to decide as under:-

(i) The Junior Engineer(C/E) of P&T Civil Wing shall
be initially appointe in the scale of pay of
Rs. 1400-40«1800«EB-50-2300 at the entry level.
These Junior Engineers(C/E) shall, on completion
of 5 vyrs. service in the grade, be placed in the
zscale of pay of Rs. 1640~60~2600~EB-75-2900 on the
basis of seniority-cun fitness, Thig higher grade
shall not be treated as promotional grade but
shall be a non—-functional one and the bensefit of
FR 22(i X eX1i) will not be admissible while
fixing the pay in the higher grade, as there shall
be no change in the duties and responsibilities.

(ii)It has further been decided that the Junior Engi-
neers {Civil/Electrical) of P&T Civil Wing who
could not be promoted to the post of Asst.Engineers
{C/E) in the pay sgcale of Rs.2000-60-2300~ER~75~
3200~100~3500 due to the non—availability of vacan-
cies in the Grade of Asst.Engineers shall be al
lowed the scale of Asst.Engineer, i.e. Rs.2000-
3500, on a personal basis, after completion of 15
vears of service in the grade, computed from the
date of entry in the basic grade of Rs.1400-2300,
on the basis of seniority-cum~fitness. as and
when regular vacancies in the grade of Asst.
Engineer(C/E) become available, the Junior Engi-
neers(C/E) enjoying the personal promotion shall
be adjusted against those vacancies, subject to
to cobservance of normal procedure. The benefit
of fixation of pay under the provisions of FR 22
(i) a) i) shall be allowed at the time of grant~-
ing the personal scale of Rs.2000-3500.

Contd. ..

[
lo




—0—9 00 _©
B :

B

o—o 0O
-

K-

A

o o o o o o
E

T

-

:
P

3. The orders regarding placement in the scale of Rs.1640~
2900, after 5 years of servece will be effective from 01.01.1986
while those relating to placement in the scale of Rs.2000-3500
will be effective from 01.01.1991.

This issues with thde concurrence of Telecom finance vide
their No. Dy No. 1124/91/92 dated 17.05.1991.

Hindi version follows

Sd/~
( K.$5. CHANDRAHASAN )
ASST.DIRECTOR GENERAL(C.W)

Copy to:

1. All Heads of Telecom Circles/Telephone Distts /CGMM ,NTR,
New Delhi/CGMTF, Guwahati .

P.S to Chairman(Tc)/Member(P)/Member(F)

Sy .DDG(BW )/Director(BW).

All CEs{Civil/Elec.) of Deptt. of Telecom/Deptt of Posts.
All SE$(ClVll/EleC)/SSN(CIVll/EleC) of Deptt. of Telecom/
Deptt. of Posts.

STN/NCG/CUWGE/FA~1/Wor ks/a&C Sections.

General Secretary, All India JUnior Engineers Association,
P&T Ciwvil.

General Secretary, Electrical Engineers Association P&T
civil.

Order Bundle/Guard file.

0. HMindi Section for providing Hindi Stencil.

o (1] ~N O nbwN

sds- .
( N. RAJA )
SECTION OFFICER(CSE)

-
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Son DHBARTHENT OF LELECOMU nICATIONS
= ' o
F i .
:ﬁ£:§;* ~ Vffice of the
i iGN Superintending Lngineer
A A Pelecom Civil Circle
. lyderabad-20.
,ﬁ: . . Tk
- 1 Mo.9(2)sEED/92/1 722 Date: 2f .12.92.

Sub: Pay scales of J.B(Civil) of P&T
Civil Wing-Regarding.

¥ ¥

In accordance with the orders of Telecom Commission
10.6-82/87~C5E, dated 9.5.91 and subsequent clarification No .6=06~91
CYTE, dated 24.6.91, tre following Junior ﬁngineeru(Civil) are here-—
by placed in the pay scades of s, 2000-60-2300-EB-75-3200-1 00-3500/-
on personal basis with effect Lrom the date mentioned against the

officials.
| $.m0  uame of the official Unit in which Date of
" presently workins effect
{ S S e
| 1. uri P.E.V. Prasad. Chief Engineer(Civil) 19.1.92
Telecom West Zone
Bombay.
! . bri KJA.u.Pillai. -do- 20,1.92
.F P —————N T
i 5, Sri K. damakrishna. Telecom Civil Dvn.lI 25.7.92
. Ilyderabad.
i |4, Sri B. Venkat Reddy. Pelecom Civil Dvn.I 9.8.92
_ . llyderahad,
I 5. 5ri V. Uday Bhaskar Rao. fTelecon Civil Lvn 25 .6.92
' Vijayawadat
. 6. bri K. Radhakrishna Murthy. P.M.G.Hyderabad. 26.10.92
4.
P I et s e e e e e t_-_'_

i
1
1

the otfticials shall not be allowed to draw any

—|—imerement -in the hicgher pgrade - unless-they pass the departmental

gualifying examination. _ (:;7
. ‘ (j}f C:TE.L_KW_t nzgij
. oY

I
(B St gl HUoRII ) i
superintend lor LDontmees( C)
-Tolecomqg}vil Circle, Hvdera.ad-20,

.‘- - /
ﬁgfﬁ“”\qm
t. to 6 Officials. .

2. to 9 The B.w.Telecows Civil Dvn.I/II/bivderatad/vijaryavada.
0 to 117he Chief ingineer(Civil) Telecom HWest Zone, Bowmbay.

2 . The P.M.G.Hyde aiad.

% to 20 Lpare.

Copy to:

%df———#’
e ne To Wwa. L
Telecor Civil Circle
livierabad-20,

S
_ti.

N i PRSI RIS S -.—o]

" j : ' L | b
. - | - _
A 2
_‘ 4. Fa ' i
\

-1
S N
3

E S i

PR
e R gy ey -

.,
e R Ay v T ——

g S ——— e =
. S . =T s




f\flﬂ'_,—“

-

Department

s

of Telecommunic atioms
Civil VWing .

e

% Superintending Engineer (HQ},
. Telecom ¢ivil, Bombay=22. -

2) 1493

Nou 3(10 )93/SE(HQ)/20/B/(

dt

: OFFICE MEMORANDUM

In accordance

ﬁiéﬁ the D.O.To.New Delhits order Noo

6~8/87=CSB, 0to 96591 further clarification under.para IIl of

OoM Noo 6—0/91-0313, dtoe 180‘3093 and as
Civii uircle, Hyderapad vide.his O.M;No. 9
21/12/92 the pay of Shrl KoA«S.Pillai, ASW
15 years of service as JoE. 1is fixed
in the revised scale of o

f

2
c

approved by

3

at RBe2180/= We€ofo
2000=60=2300=EB=T 5=3200=100=3500 woeefe

2 2001492 With DeNoIs on 141093 fundexr FeRo22 (I)(a) (ig 0f ¥R/SR
"in supeersession of.this office memorandum .NOo

SE(C), Telecom

/SEHD/92/1723, dt.
after completion of

20.1e2

3(10)92/s5s(HQ}/

TCIB 3379 ‘dte 139;79_9295

L E
' , Z ak- Qo 22/00/7

{

7 .
i

sd/=-

Superintending Engineer (HQ),

Telecom Civil, Bombay=22e

R
o Copy forwaraeu tor information and necessary action t0t-
L
‘e - Y. Shri KeA.8.Pillai, ASH(Co
4 .95 Manamwie APPieam, Telocom Givil wdhvne NooIIl, Hombey-22
3&4: Cashier. ) .
5¢~ Hexrvice Bookes
45 . '
. 61'.' Pl?‘o d '
7:- dpareo (/\
—L

KA to_ﬁugerintending Bngineer(HQ),
e

lelecom ¢ivil, Bombay=22, -




O A4

topy of communication Nos 7-1/93~SEA(PT) dated 22.12.93
from Sri. Sain Ditta, A.D.G(SEaA) of D.,0.T, New Delhi addressed to
gll heads of pircles etc.,

‘Sub:~ Grant of appllcability of FR 22(iXaXi) (0ld
FR  22C) on promotion from $r.Accounts officer {Rs.2200-4000) to
the Junior time scale in Indian P.%.T Accounts and finance serv-
jce Group~A (Rs.2200-4000). :

¥k

In continuation of this office memo No. 10-1/98~SEA, dated
2.41.93, 1 am directed to forwarded herewith a copy of U.0 No
2142/93-Estt (Pay~I1), dated 20.12.93 from department of personal
and training on the above subject for your guidance and necessary
action. .

You are requasted to revise the pay of officers on promotion
from Sr.dccounts Officer to Junior time scale of Indian P&T
accounts and finance service wherever necessary. However the
actual benifits will be admisible with effect from 1.4.92 only.

- Sd/-
( SAIN DITTA )
Asst .Director General (SEa)

Copy of U.O NO .2242/93~Este(Pay-1) dated 20.12.93 from- department
of personal and training Estt {Pay~1) section.

sub:~ Grant of applicability of FR 22 (iXa)i) (0ld FR
22¢) on promotion from $r.Accounts offlcer (2200~4000) to the
Juhior time scale.in Indian P&T accounts and finance service
Group~A (Rs.2200-4000) ~ Reg.

Ministry of communication may please refer to their U.O
No .2~12-Pace/1974, dated 13.12.93 on the subject mentioned above,
Since UPSC have accepted that promotion from Group~B to- Group—a,
even though there is no change in the scale of pay  amounts Lo
assumption of higher responsibilities. This department agrees to
the proposal for application of FR 22 (iXaXi) for pay fixation
on promotion from S$r.Accounts Officer { 2200-4000) in Group-B to
Junior time scale in Group—A of Indian P&t accounts and finance
service. Pay will be so fixed on notional basis from 1.4.87 bBut
the actual benifit will be available with effect from 1.4.92.

8d/~ |
’ ( T.0.Thomas )
. Under secretary

Yame U O e e R h e e e Y STeTmm ([ mrgvaeAy ek e STt DR b e st s e T a-
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EXTRACTY OF "TESA FLASH" (page.(5), September 1994 issue),Item
No:{5). )

5. EXTENDING THE KBENEFIT OF FIXATION UNDER
FrR.22.(1)(a) 1), ONB PROMOTION TO TES GROUP "B (sbEs) FOR JTOs
PLLACED IN THE LATERAL ADVANCEMENT SCALE OF Rs.2000-3500.

addressed to Sri . N.vitthal, Chairman, Telecom Commis-
sion,on the aabove subject.

Ref:-DOT No:4-3/94-PAT, dated 2.9.94.

e express our sincere thanks to your goodself for your kind

personal intervention in getting the benefit of fixation under

FR.22(1 X a )X 1), extended to our members.

However in the said orders(copy enclosed for ready refer-
rence, we find the following discripancies

(a). The dated of effect is given from 1.9.94, instead of
1.1.90. In this regard, we bring to your kind notice that the
officers in accounts wing were given the benefit of fixation
retrospectively, 1i,e, they were gioven the benefit notionally
from 1.1.87.to 31.3.92, and real benefuit from 1.4.92, even if
this applied in our case, we too should have got the benefit
notionally from 1.1.90,tc 31.3.92, real benefit in the form of
monitary benifit from 1.4.92.

The main issue that this Associations raises how FRe can be
applied in different manners to diffirent catagories of emplovees
placed in the similar situations.The departmant had gave us the

' understanding that if DOP&Trg, agrees to extend the benefit of

fixation to our cadre also the same, benefit would be extended to
us. But now after getting concurrance from DOP&Trg for extending
the benefit to our cadre also we are really unable to
undevstand,as to how and why we are denied the benefit retrospec~
tively. Because the matter under dispute was whether we are
eligible to get the fixation and certainlly not from when we are
to get it. The DOP&Trg having given its concurrence in regard to
our eligibility to get the fixation benefit, naturally we should
get it from the time we became eligible. Hence we strongly feel
that the decision of the Telecom Commission to extend the benefit
from 1.4.94 is not only unjustified but also very much discrimi-
naitory and against natural Jjustice,.

b) The orders also state that the benefit of fixation will not
be extended for officiating promotion against short term leave
vacanciers etc.

From the age old days, the cadre of JTOs are getting the
benefit of fixation on officiating promotion. We are unable to
understand the logic behind the decision of the Telecom Commissin
in taking away this small and fringe benefit that this cadre was

Tl
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getting for last so many decades. This we feel would help In
developing a tendency to decline local officiating promotions
which would defenitely hemper the developmental and expansion

activities.

In the light of the above facts to express our strong resnt-
ment over the discriminatory orders, the members of this Associa
tions through out the country will observe ANTI-DISCRIMINATION
DAY on Tuseday 13th September 1994 by holding Lunch/closing hour

demonstrations.

However we earnestly request your goodself to kindly inter-
vene by way of taking necessary corrective action to remove the
discrepancies stated above and thereby help us in our endeavour
to maintain industrial peace and harmony.

JTO/CHQ/TC/94, dated 5.9.94

15
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: ' GOVT.OF INDIA MINISTRY OF COMMUNICATIONS
OFFICE OF THE CHIEF GENERAL MANAGER TELECOM.A.P.CIRCLE

- HYDERABAD- 500 001.

E;’

All General Managers,Telecom Area/Districts. .

All Telecom District Managers/Engineers. \FUN
All SSTTs/STTs. \z-\
chief Engineer.Telecom Civil Circle, Hyderabad.

suptdg. Engineer ,Telecom Electrical Circle,Hyderabad.

asstt .Engineer, CTSD, secunderabad.25.

Chief suptd.CTO,Hyderabad.

The Director ,RTTC, Secunderabad-3.

' The Deputy General Managers,Switching,Installation
Hyderabad/Vijayawada/Visakhapatnam.

.The Deputy General Managers Transmission Installation,

Red Hills Hyderabad-5000 04.

11.The Divisional Engineer Telecom,N.R.C.Secunderabad=3.

12.The Divisional Engineers Telecom,Switching Installation, s
el,11,III,8uryalok complex, Hyderabad-33.

o —

" * » .

VONGCORERLONS

[N
<

subject;—- Grant of pay fixation benefit under
FR.22(1XaX1I),for JT0s and SDEs on their
promotion as JT0s,SDEs and JTS Officers
Respectively.
* KKk ORKK .

A copy of DOT New Delhi letter no: 4-3/94-PAT, D
dated 268.10.94,is enclosed herewith for information and necessary
action. A Copy of DOT letter noi4-3/94-PAT, dated 2.9.94, rye-
ferved to herein has been circulated vide this office letter no!
Ta/TCA/16/R1gs ,dated 13.10.1994.(CopY enclosed again for ready
referrence. ).

sd/~"
(C.V.S.Murthy.)
‘ Asstt.Director(Estt)
Chief General Manager,Telecom,

A.P.Hyderabad.
copy toi-
. 1. Accounts Officers,(Finance)/{Budget)/Telecom Accounts
Chief Accounts Officer,for information and necessary
e action.

2. Asstt. Director ,(staff-I) Circle Office;
2. All officers/sections in Circle

“([C
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" ' Kindly refer to this office letter no: 5-10/89-NCG, Dated
26.6 .90, and no: 3-2/90-TE-1, dated 25.9.90, wherein the JTOs and
sDEs,(Formerly,hEs) were granted lateral advancement on comple-
tion of 12 years of regular service in thelir respective grade in
the pay scale of Rs .2000-3500 and Rs.2200“4000,respectively._Ihg

it of FR.22(1)aXi).C(i.e.FR.22(c) 0ld).was also extended at
the time of their lateral promotion. ..

- &Mﬁ&&MmMWW

RS ,2000--3500 .

$4. mmmmmmmmm
meﬂWMMMe t peried, or
likely to be regularised without break. In every adhock promo-
tion a certificate to this effect that the adhock promotion is
against a clear vacancy for indefinte period likely to be regula-
rised without break will have to be endorsed to give this bene-
fit. The fixation under this orders will not be admissible for
local officating promotions in short term leave vacancies etc.

This issues with the concurrence of the Telecom Finance
vide their No: 2689-FA-1/94, dated 2.9.94.

Sd/~
( BUDH PRAKASH)
Asst . Director General(TE).

[N R
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". Kindly refer to this office letter of even no,dated 2.9.94,
egarding grant of pay fixation benefit under FR.22(IXaX1), for
JT0s and SDEs and Sr. $DEs, on their Verticle promotions as SDEs
and JTS Officers of ITS Group A" respectively. The case for
allowing benefit from earlier date was examinedin consultation
with DOP.&.Trg, and Ministry of Finance,(Department Of Expendi-
ture).

2. Iam directed to convey the following modifications to the
above mentioned letter dated 2.9.94:<

mmmmuwmmmmmmLf
MWWW%MW&%
Mmmmmmmmm
were introduced, .

(ii).The actual benefits may be given from 1.4.1994.i.e. from

dated 2.9.94, remain upchanged,

~ 3 This issues with the concurrence of Telecom;Finance, vide

their U.0.No:3214/94~FA(I),dt.27.10.94.

sd/~ .
{ BUDH PRAKASH )
Assistant Director General (TE)

T/C

)
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Grant of pauy fixation benefit under FR.22(1XAX 1) for JTOs and
SDEs obn their promotion as SDEs and JT$ Officers of JTS grade
"a" resplectively.

Office of The Chief General Manager Telecom AP Circle Hyderabad-1 |
No: TA/ACA/lé ~4/93.94, Dated, at Hyderabad-1,the 13.11.94. i

Fiation of pay of Sri/smt. M.Babu Prasad. |

1. Name of the Official/Officer : M.Babu Prasad.
2. Present Post held.. .. .. .. 1 JTO lateral Advancement after
‘ 12 years of service.
IRs.2000~60~2300-EB~75-3200~ 100—
3500.
4 .Date of regular promotion (or)

period of officiating arrangement: 24.3.94.
S5.Particulars of orders(or) promotion: TA/STA/70/11/816, dated

3.8caleof pay.. .. .. ..

22.3.94.
6.Present pay . | : 2525
7.%cale of pay of the higher .
post ! Rs.2000-60-2300~EB~75-3200-100
- 3500
8.Pay to be fixed ! Re.2600 w.e.f 24.3.94 to
2525 “31.12.94 & Rs. 2750 from
75 Al on 1.1. 95 1.1.95 with DNI on 1.1.96
——————— Rs.2825% {f otherwise
2600 admissible
75 NI

—— . T~

2675 Next higher stage Rs. 2750 : 1.1.95

Sd/- 5
Accounts Officer(Finance)
for Chief Geneval Manager, Telecom
A.P.Circle, Hyderabad-500 001.

Copy to:
Bill clerk for information and n/a

Service book of the off1c1al
Office copy -

Oofficer.

.
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DEPARTMENT OF TELECOMMUNICATIONS
(CIVIL WING)

No. 12(4)/CEC/KTZ/BGL/95/2010, % the Chief Engineer,
dated 30.10.1995. Karnata Telecom Zone,
3rd floor, Admn Building
. . CTO Compound, Bangalore.
To: ' ' :
Sr.Deputy Director General(BuW),
Department of Telecom,
sanchar 8havan,
20 Ashoka Raod,

NEW DELHI - 110001,
v

( Kind attention of Shri. K.S.Chandrahasan, ADG(CW)

Ssubi~ Pay fixation under FR-22 (i) aX}i) for Junior
Engineers (Civil).
. XK XK
Kindly refer to D.0.T No.4-3/94-PAT, dt.2.9.94 on the
above subject. In the said memorandum the DOT has ordered fixa-
tion of pay of JTOs drawing pay in the scale of Rz .2000~-3500, on
promotion as Assistant Engineer to be fixed according to  FR-22

(iXalX1i).

According to the existing orders, in Civil Wing, Junior
Engineer(Civil) are recruited in the scale of Rs.1400-2300.
After 5 yvears of service subject to fitness, the Junior Engineers
are placed in the scale of Rs.1640-2900. After completing a
total of 15 years of service, subject to fitness the officials
are placed in the scale of Rs.2000-3500. In the case of JT0s
also similar is the position except that the JTOs are placed in
Rs.2000-3500 scale after 12 vears of service.

Considering the above facts it may be seen that the Junior
Engineers of the Civil Wing are also placed in exactly in similar
position as JTO0s. As such, the rule governing fixation of pay on
the promotion of Junior Engineer{(C) as Assistant Enginger(C)
shoul also be similar to the corresponding rule of promotion of
JT0s as AE(Telecom). It is, therefore, requested and strongly
recommended that DOT order No.4-3/94-PAT dt.2.9.94, mentioned
above, may please be made applicable to Junior Engineer(C) cadre
also.

In this connection I wish to inform that several representations
have also been received from affected officers, which have also
been forwarded from time to time for necessary action. Recently
tha All India Engineers Association, Group’A’ & ’'B’ have also
taken up the matter for radressal of this grievance. It is
vequested that the matter of may please be considered and orders
issued at an early date.

N.0.Q:~ Lopy to:- All Chief Engineers(C). They may also please
taken up the matter with the divectorate for getting the orders
issued early. sd/-

Chief Engineer

[ Y Tt e S e [
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Govt.of India. Min.of,

Department of Telecommunicatio
(Civil Wing) !

Office

Execu!

TeleCwmﬁhﬁhﬂm_%%&uﬁ
Bar katpura,

Hyderabad.500 027.
No:59(2)/TCDH-I/96/774, Dated: 25.7.1996,

ww——lvm——’-—wmh—&~—*——ww—-—-h-—m‘—---hw“-ww—-‘“.——wﬁv—w*—“b"—-ﬂ“-wh—wﬁh-—w"— e

Consequent on pPromotion of $ri. B.Venkataswany,
Junior Engineer to Assistant Engineer (c), on purely tempo
rary and adhoc basis for 89 days with effect from 18.7.96 to
vide Office order No: 9(5)/96/526 ,dated 5.7.96,0f The Chief
Engineer (¢) Telecom Hyderabad, in the scale of Rs .2000-560
2300“58*75*3200—100~3500., the pay is fioxed at Rs.2120/-,
with effect from 18.7.96.,

1. Present Scale of pay: R&.1640-60-2600~-EB-

‘ 752900 .
2. Pay as on 18.7.96 * Rs.2000/~
3. Scale of A.E.(c) i Rs.2000~60-2300-ER~

: 75-3200~100-3500 .

4. Pay fixed in the
scale on prometion
under FR.22.(1Xa)1) :
w.e.f.18.7.96 ' Rg.2060/-

Next Stage.Re.2120/-

sd/~24.7 .96
Sr .Accounts Officer
Telecom Civil Division
Hyderabad.500 027.

Copy to! . : _
1.8ri.8.Venkataswamy ,AE(¢) Nizamabad."
* R2.Pay Bill Clerk.

3.%ervice Book.

4.Personal File.

»

sd/~24.7 .96
Sr .Accounts Officer.

17
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Office

Telecom
Hyderab

The ChiEf General Manager,

above si
tion of
promotid
FR22(1 )X

Engineer
After 5
are pla
also si
Rs .2000~

Junior

similar

pay on
neers{Ci
promotio
fore, fe
ble to J

Engineer(

that the.
may pleasg

No .4~3,/94
Engineer(

T - . i

of the Superintending Engineer, Telecom Civil Circle,Hy

. B(1)/SEHD/97/

—_.-—--.——.-u———wq————w_-m—.”_——.w”-—-uwﬁ——wm——_w————’m———-m*—

» A.P. Circle,
dd - 500 001.

bject.

i

B(1).

romotion of Junior

1

- L ~
3 A-1S g

DEPARTMENT OF TELECOMMUNICATIONS-

&:’)

TR vt e ottt e e e i wdr

Sub:~ Pay fixation under FR-22 (iXa)i) for Junior
Engineers(Civil).

XK
Kindly refer to DOT NO.4~3/94~PAT dt.2.9.94 on
In the said memorandum the DOT has ordered ¥fi

Ppay of JTOs drawing pay in the scale of Rs.2000-3500
as Asst. Engineers to be "fixed according

the
Xaw
on
to

According to the existing orders, in Civil Wing, Junior

(Civil) are recruited in the scale o¢f Rs.1400-2300.
ears of service, subject to fitness the Junior Engineers
ed in the scale of Rs. 2000-3500. In the case of JT0s
ilar is the position except that the JTOs are placed in
500 scale after 12 years of service.

Considering the above facts it may be seen that the
ngineers of Civil Wing are also placed in exactly in
osition as JT0s. As such the Rule governing fixation of
Engineers(Civil) as Assistant Engi~
il), should also be similar to the corresponding rule of

of JT0s as Assistant Engineers Telecom. It is there-
t that D.0.T orders mentioned above can be made applica-
nior Engineers(Civil) also.
‘We have received few representationg from Assistant
Civil) for their pay fixation, as such it is requested
‘matter may please be examined and necessary directions
be issued on the subject of applicability of DOT order

~PAT , dated 2.9.94 to the cadre of Junior
Civil), -

sd/~

( P.K. SHARMA )
$.E(Civil), Hyd
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has
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To,
The Assm%manmt Director General (TE),

|
|
|

noq been received. As such it is requested that

§ AP CIRCLE HYDERABAD
|

| o %3‘( Wé .

33

| GOVERNMENT OF INDIA
DEPARTMENT OF TELECOMMUNICATIONS .
rof The Superintending Engineer Telecom Civil Circle
£ chikkadapally, Hyderabad.500 020.
Dated: 9.10.1997.

s e e o WA e e AT AR T i ot i S AR U RS S o e i e A R S T v e s s i A S T Y v W Ly L L St W S

t of Telecom,

havan,20,Ashoka Road,New Delhi-110 CC1.

of pay under FR.22(1)Xa)(1),0f
JEs/aSWs (civil )-reg.
Reference:- letter No:TAC/A0~TA 1/20~-83/97,dated,
4.9.97, from CGMT AP Hyderabad.
aae00aa

Subject:~ Fixation

A representgtion received from Shri.D.K.Nagapurkar,
Lis office was forwarded to you by CGMT AP Circle Hydera-
letter cited undera referrence for giving the clarific
. fixation of pau under FR.22(1XaX 1), and applicability
rder No: 4-3/94-PAT, dated 2.9.94. So far the decision
matter may
examined and the decision taken may please be communi-

an early date.

sd/~
{(P.K.SHARMA . )

S.E.(CIVIL ),HYDERABAD.

: sd/-~~
$.E.(CIVIL).HYDERABAD.

13
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“]e CEHTRAL %DIIHISTRATIUE TRIGJNAL
y , HYDER A3 AD  ©e NCH :
driginal Applicetion_.ni 1536/97 .
le:_;t_ea:_z,_;;_%%_E%J%Z____
‘ : ] \
fH_K,A,S,*Rillai__q_*&ﬂ_,___ﬂ*f ————————————— ratitionsr (s)

‘kglgbgéng1;;§$—-—7-——~—~————Jfa*7—Hduocate for the
Petitioner (s)

———2a_Ram

Versus

Chairmgn, Telecom Commiss jon

Sanchar| Bhavan, 20 Ashok “oad -
--~1&nr{krﬁﬁb—iHKLJLan#muuL _________________ Re spondent (s)

=== -F R G Ppal- Rao- Hduocate for the-
‘ Fespondent (s)

CTHE, HOR'BLY| SHRI R. RANGARAJAN‘J:J MEMBEER (ADMN )

THE HON'SLELSHTL g5, JAIPARAMESHWAR, MEMBER(JUDL,)

T. Whether [eporters of local ® pérs may be allowed to
| '

the judggmant? —_

i )

2. To be referred

to the Reporter or nrot 7

sz ths fair copy of

3. Whsther fheir Lordships wieh to
the Judg%ment? -~

4. Uhether {be Judgement is to bs circulated to tHe other

o \
- Benches?!| . ’ g '
aul/ . - / | |

ergement dalivered by Hon'ble Shri R;Rangarajan,M(A)

N




IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENGH

OA.1%536/97

Between

K.A.%. Pillai

and

i. Chalrman
Teleaom Comnission
SancHar Bhavan
20, Hshok& Road
New _Idelhi

2. &r. Director General (BW)
pept.| of Télecommunications
‘Sanchiar Bhavan, Ashok Road
New Inielhi 5

3. Ctiief General Manager.

AP Circle, Doorsanchar Bhavan
Nampallly, RS’ Road

Hyderlabad

4. Chijef Engineer -
Teleécwom Civil Zone
5-1-£85, Koti, Hyderabad-95

5. Supdtg Engr.

Te ledom Civil Circle
Chikkhdpally

Hyder hbad-20

Counszl for the applicant

Counsel for the respondents

CORAM

HON, piR. R. RANGARAJAN, MEMBER (ADMN.)

AT HYDERABAD

dt.22-12-97

Applicant

Respéndents;
- RN

S.Ramakrishna Rao

Advocate

J.R. Gopal Rao

eckle

HON. ¥R, B.S. JAT PARAMESHWAR, MEMBER (JUDL.) -

’

jor
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0A.JS36/97 dt.22-12497

Judgement

Orall order (per Hon. Mr. R, Rangarajan, Member (Admn.)

Heard Sri S. Ramakrishna Rao for the applicant and
Sri Phaléﬁn,Rao for 8ri J.R. Gopal Rao for the respondents.
1. The applicant in this OA while functioning as Junior
Engineer in the Ministry of Telecommunication, New Delhi,

was hssued orders dated 9-5-91 granting higher scale of pay

Rs+2000-3500 to the Junior Engineer (Civil) on completion of
15 yéars in the entry grade of JE(Civil) in the pay scale of

B.1¢?0-230010n the basis of seniority-cum-fitness. It is

_furuber stated that the higher scale of pay B.2000-3500 is a

non-functional scale as there is no change in the duties and
res#bnsibilities. It is,further decided in the said order
that fhe_JEs of P&T (Civil) wing who could not be promoted}o
AE(C] in the pay scale of ®,2000-3500 due to non-mvallability
of vicancies in the grade of AEs shall be allowed the scale

of Aks i.e.rs.2000-3500 on a personal basis after completion of
15 years of service in the grade gomputed from the date of
entry in the basic scale in £.1400-2300.on the basis of
senigrity-cum-fitness. It is stated further in the very same
order; that as and when regular vacancies in the grade of

AE(C) becomes available to the JE(C) enjoying the personal

promagtion shall be adjusted against those vacancies subject
to ohgervance of normal procedure. The benefits of fixation
of pag_umder the provisions of FR 22(1)(a) (i) shall be
allowéd at the time of granting the personal scale of s.
2000-?500.

2. [t is submitted that in the light of the order dated
9-5-91, the applicant had completed 15 years of service in

/ ..2.

4
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the! grade computed foom the date of entry in the basic

grade of Rs.1400-2300 was placed in the pay scale of

Ny

P, 2000=-3500 with effect from 1-1-1992. The applicant was

given lateral promotion with effect from 1-1-1992 after
completion of 15 years of service as JE(C) ip the scale of
%,ZLOO&BSOO without higher resPOnsibi}ities with reference
to DOT letter dated 9-5-91.

3. It is further submitted that as the vacancies are

available Respondent II had promoted the applicant in the

regular vacancy as Assistant Surveyor of Works with effect

fram 22-6-1992 in the pay scale of R.2000-3500. In the saig

working as AE(C), ASW(C) shall continue to be poated until
furither orders. Accordingly, the aéplicant was‘deemed to
have been promoted as ASW(C) with effect from 22-6-92 con-
secuent on his vertical promotion for all purpéees. The
apyhicant was entitled to pay fination on account of vertical
. Pranotion under, FR 22(1)(a) (1), since he hﬁf_assumed charge
of higher resbonsibilitigs with effect from 22-6-92 and ‘that

was Qenied to him by Respondent-S.

4. | This OA is filed praying for a direction the respondents

to grant the_f;xatiOn of pay under FR 22(I)(a)(i) to the
aprilicant consequént on shouldering higher gesﬁonsibilities-
ang| duties in the cadre of Asstt. Engineer(Civil) with
effect from 22-6-92 with all the consequential benefits’
dqclaring the dep%al of benefits as arbitrary,'illegal,
. unwarranted and in violation of Articles 14 and 16 of the

Corstitution and in violation of Rules fremed under FRSR.

. 5. The applicant had filed a representapién éated 27-1-95

(Annexure-A.3) to Respondent-1 for fixation of pay under

-4

..3.

: |
order it was clearly specified tholugh the officials who have bg

i

—_————— — - -
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/:;’L\‘qu’) W\r b
r’,,///,//”/ Dated : December 22, 97 -m;;:D 'fl__ ’

FRER 22(I)(a)(1) when he was given pay scale of #,2000-
3500 on completion of 15 years of service personally to him,
His representation was forwarded to Respondent-5 by the
Exzcutive Engineer Postal Civil Department, Hyderabad. But
itlis stated that bis representation is yet to be disposed
of;

6: The applicant submits that his case is fully covered by
thg decision in OA.261/97 (K. Naghabhushanam vs. Union of
India) dated 2-4-1997 and 0A.481/92 (D. Raghuram Reddy Vs.
DG of pPosts) dedided on 24-2-1995 on the file of this Bench.
Hemce, he submits that his case has to be considered as per
thé éireqtion given in the above referred OAs.

7. The applicant also submits that one Mr. Babu Prasad
has been given similar posting as prayed in the OA by

lexter dated 13-11-94 of OGM (Annex,12),

8. In view of the zbove sibmission, ?; of the opinion
that his repreSentatioﬁ_dated 27-1-1995 should be disposed
of iby Respondent-3 in accordance with law taking duevnote

of observatiéns as above within a period of two months from
ths date of receipt of copy of this order.

9. The OA is ordered accordingly at the admission stage

itself. No costs,

/ﬂzé;L;S. Jai Easam§§H;;;;”/ (R. Rangarajan)

I MembeTr(Judl.) Member {Admn. )

Dictated in Open Court

sk:
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Copy tos= ' !

1% The Chaﬁrman,'Telecnm Qommission, Sanchar Bhavan, 20, Ashoka Raod,
. New Dalhi4 ‘ N

23 Srj‘Dir ctnr Ge reral (BB)Daptﬁ of Telscommunications, Sanchar
Bha van, |Ashok Road, New Delhi.

3% The Chisf Gensral Menager, AyPiCircls, Doorsanchar Bhavan,
Nampally, RS Road, Hydarabad.,

43 The Chidf Engineer Telecom Civil Zane, 5-1-885j Koti, Hyderabad,
54 The Supdtg? Eﬁgr?@ Telecom Civil Circle, Chikkadpally, Hyderabad.

6+ One copy to Mr. S.Ramskrishna Rao, Advocate, cAT., Hydd
+2 ! sk G ey ‘ . b - -]
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OA.1536/97 dt.27=12-97

- Judgement
Oral order (per Hon. Mr. R. Rangarajan, Member (Admn.)
Heard Sri S. Ramakrishna Rao for theiapplicant and

Sri Phalgﬁn Rao for Sri J.R. Gopal Rao for the respondents.
1. The applicant in this OA while functioning as Junior
Engineer in the Ministry of Telecommunication, Néw De lhi,

was issued orders dated 9-5-91 granting higher scale of pay
Rs.2000-3500 to the Junior Engineer (Civil) on completion of
15 years in the entry grade of JE(Civil) in the pay scale of
Rs.1400-2300 oa the basis of seniority-cum-fitness. It is
further stated that the higher séale of pay R.2000-3500 is a
non-functional scale as the&re is no changg in the duties and
reSponsibilitiés. It is further decided in the said order
that the JEs of P&T (Civil) wing who could not be promoFed}o
AE (C) in the pay scale of rs.2000-3500 due.to non-gvailability
of vacancies in the grade of AEs shall be |allowed the scale |
of AEs {.e.Rs.2000-3500 on a personal basié after completion of
15 years of service in the grade gomputed‘from the date of
entry in the basic scale in %.1400-2300 of the basis of
Seniority-cum-fitness. It is stated furtﬁer in the very same
order that as and when regular vacancies in the grade of
2E(C) becomes available toc the JE(C) enjoy%ng the personal
promotion shall be adjusted against those vacancies subject
to observance of normal procedure. The benefitcs of fixation
of pay upder the provisions of FR 22(I)(a)(i) shall be
allowed at the time of granting the personal scale of Rs.
2000~3500.

2. It is submitted that in the light of‘the order dated

9-5-91, the applicant had completed 15 years of service in -

...
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IN TﬁE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.1536/97

Between

K.A.S. Pillaj
angd

1. Chairman
Telecom Commission
Sanchgr Bhavan

20, Ashoka Road
New Delhi

2, 8r. Director General(Bw)
Dept. of ‘elecommunications
Sanchar Bhavan, Ashok Road
New Delhi

|
3. Chief General Manager
LP Circle, Doorsanchar Bhavan
Nampally, RS Road
Hyderabad

4. Chief Engineer

Telecom Civil Zone

5—1-885; Koti, Hyderabad-95
5. Suédtg. Engr.

Telecom Civil Circle

Chikkadpally
Hyderabad-20

Counsel for the applicant

Counsel for the respondents

CORAM i‘

HON., MR. R. RANGARATAN, MEMEER

5
~

(ADMN.)

dt.22-12-97

ApgliCant

rRespondents
S.Rémakrishna Rao
Advocate

J.R. Gopal Rao
@SC

HON. MR. B.S. JAI PARAMESHWAR, MEMEER (JUDL.)

BN




FRSR 22(1)(a)(i) when he was given pay'séale of ®.,2000-
3500 on completion of 15 years of service personally to him.
His representation was forwarded to Respondent-5 by the
Executive Engineer Postal Civil Pepartment, Hyderabad. But
it is stated that his representation i3 yet to be disposed
of. |
6: The applicant submits that his case is fully covered by
the decision in OA.261/97 (K. Naghabhusﬁanam vs. Union of
India) dated 2-4-1997 and 0A.481/92 (D. Raghuram Reddy Vs.
DG of Posts) defided on 24-2-1995 on the file of this Bench.
Hence, he submits that his case has to be considered as per
the direction given in the above referred OAs. |
7. The applicant also submits that one Mr., Babu Prasad
has been given similar posting as prayed in the OA by
letter dated 13-11-94 of CGM (Annex.12).
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8. In view of the zbove submission, ¥ am of the opinion
that his representation dated 27-1-1995 should be disposed
of by Respendent-3 in accordance with law taking due note
of obsérvations as above within a period of two months from
the date of receipt of copy of this order.
9, The On is ordered accordingly at the admission stage

itself. No costs.

=7
T S0
- in et ,ga;.‘.“
7537 nr‘:j“(} W aw & —,'bu“a\
R L we V8
E2-A gt gualt - -
i - .?‘q'
Cent® |, at? 'BWC“
1 ol o
\.\\!DE‘-‘Ux e [_ e Ty
e
A . i - A
1 - d .
yT s - 22_»y1r¢p7 1
i L '

-



-t

the grade computed foom the date of entry in the basic
grade of Rs.1400-2300 was placed in the bay scale of
®5.2000-3500 with effect from 1-1-1992. The applicant was
given lateral promotion with effect from ?-1-1992 after
completion of 15 years of service as JE(CB in the scale of
Re, 2000~3500 without higher re53onsibllities with reference
to DOT letter dsted 9-5-91. 1

3. It is further submitted that as the %acéncies are
available Respondent II had promoted the épplicant in the
regular vacancy 85 Assistant Surveyor of éorks with effect

from 28-6-1992 in the pay scale of k.200073500. In the saiqd

order it was clearly specified theugh thefofficials who have beg

working as AE(C), ASW(C) shall continue to be posted until
further orders. Accordingly the applicant?wés deemed to
have been promoted as ASW(C) with effect from 22-6-92 con-

Sejuent on his vertical promotion for all purposes. The

applicant was entitled to pay fieation

prom¢tion under Fr 22(I){a) (1),

since he has assumed charge

on account of wvertical

of higher responsibilities with effect from 22-6

-92 anid that

~ .-3.

was denied to him by Respondent-5.

4. This 0A is filed praying for a direction the resoondents
to grant the fixation of pay under FRr 22(1)(a)(1) to the
applicant consegquént on shouldering higher responsibilities.
and duties in the cadre of Asstt. Engineer(Civil) with

effect from 22-6-92 with all the consequential benefits
declaring the denial of benefits as arbitrary, illegal,
unwarranted and in violation of Articles 14 and 16 of the
Constitution and in violation of Rules framed under FRSR

5. The applicant had filed a rﬁpresen+at10n dated 27-1-95

(Annexure-A.3) to Respondent-1 for fixation . .of pay under
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